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Whether Reporters of local papers may be allowed to see the Judgement ?79"

To be referred to the Reporter or not? a
Whether their Lordships wish to see the fair copy of the Judgement ?

To be circulated to all Benches of the Tribunal ?
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JUDGEMENT

‘The applicantsapproached this Tribunal with the
grievance that the respondents are not éngagingtiEm as
Casual Mazdoor eventhough work is available. They

submitted that they have been engaged by the respondents

OccaSiQHQI-lY £ill 1987 when work wés available.

Thereafter thé respondents>refused to give them work

at the same time the persons who are juniors to the ‘

applicants are being given enéagement. |

2. We have considered similar casés.in O.A. 201/89

O.4. 747/89 and connected -cases and diSPOSea‘Of‘With

the direction thaty the'épplicantséherein may be given
" employment along w;th'their junicrs as and when work is

available with the respondents.
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3. We have heard the learned counsel for the respondents
also who submitted that details regarding the engagement
of the applicantsae not évailéble and the Department is
finding itidifficult to engage the applicants withbut

stafficient detailse

4. The applicantghae not furnished necessary details

regarding-the previous engagementihathis application.'
Accordingly, we fee%jbroper tdldispbse of the:application
difécting the applicants to file deﬁailed représentation
with a@ll materials and availéble documents to satisfy
the-reSpondenﬁs about their previous engagement and

the seniOrify of;the applicants for being engaged along
with the juniors as alleged in this application.

5. We direct the applicant to file a detailed
representation stating their serviCe particulars és-

Casual Mazdoor under thé firSﬁ respondent with all
relevant records, within two weeks from the date of
receipt of @ copy of this judgment. If the applicants
file a representation as directed above, the first
responden£ shall consider and dispose of the samé taking
into consideration our observaﬁion in similar cases

such as 0.Ae 202/89, 0O.A. 747/89 and COnnectédscasesg

The respondents shall dispose of the representation
as early as possible at any rate within a period of

two months from the date of receipt of the representation
from the applicantse.

6« The application is disposed of without any order

~as to costs.
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